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JOINT INSPECTION REPORT 

Sub: National Green Tribunal OA No. 97/2015 (WZ) Nisarga nature Club 

V/s Kasim Sayed Ali Makandar& Ors. 

Ref: Order of Hon'ble National Green Tribunal in the matter of OA/97/2015 

dated 09/07/2020. 

A joint site inspection pursuant the direction contained in the order dated 

09/07/2020 of the Honourable National Green Tribunal (NGT) was conducted 

by the following officials on 25st August, 2020: 

1) Shri. Subhash Chandra, IFS, Principal Chief Conservator of Forests, 

Forest Department 

2) Smt. R. Menaka, IAS, Collector, North Goa 

3) Dr. Shamila Monteiro, Member Secretary, GSPCB 

The names of officers of the Goa State Pollution Control Board 

(GSPCB), Forest Department, North Goa Collectorate and South Goa 

Collectorate, present during the site visit are given in Annexure- E. 

Brief about the matter: 

1. An application was filed before the Hon'ble NGT in the year 2015 by 

Nisarga Nature Club for the restoration of forest on the survey numbers 193/0 

and 194/0 of the Bethora village, Ponda Taluka of Goa, which are the subject 

matter of the present application, as the land in the said survey numbers was 

provisionally identified as private forest by the North Goa District Forest 
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Committee also known as Thomas Committee. The applicant also sought 

removal of all the structures existing in parts of survey no. 193/0 .and 194/0, 

which has provisionally been .identified as private forest and also for the 

recovery of the cost for the restitution and restoration of the forest from the 

Respondent no. l (Kasim Sayed Ali Makandar) for the environmental damage. 

2. As per record, two cases of illegal felling of trees were booked by the 

Range Forest Officer, Ponda for illegal foiling of 155 and 1.5 trees in the year 

2011. Further, on being approached by Nisarga Nature Club, North Goa 

District Forest Committee (Thomas Committee) which was constituted on 27th 

November, 2012 had noticed SOple construction work being undertaken in the 

plots bearing survey nos. 193/0 & 194/0 of Bethora Village in Ponda Taluka. 

The Deputy Collector and Sub Divisional Officer (SDO) vide order dated 

18/05/2012 had issued show cause notice-cum- stop work order to ~V.'i<:asim 

Makandar. The Deputy Collector and DRO (DO for Flying Squad Team, North 

Goa District) had again issued stop work order dated 11/12/2012 after a 

complaint was received from the Deputy Conservator of Forests, North Forest 

Division, Ponda for filling of soil and undertaking construction activities within 

the area under survey numbers 193/0 and 194/0. Further, an offence case was 

booked by Range Forest Officer, Ponda vide ROC No. Ol/RF//PON/19-20 

dated 09.04.2019 for uprooting of trees and excavation & transportation of 

earth by earth moving machineries. A criminal case has also been filed before 

JMFC,Ponda against Shri. Kasim Makandar and Ors. 
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3. Observations made during the site inspection: 

(i) The area bearing survey no. 193/0 and 194/0 is located-along .the 

Margao-Belgaum bypass road. As per the available records, part of 

the area bearing survey no. l 93/0 is located to the west ofthe said 

road while the major portion of the area bearing survey no. 193/0 and 

total area bearing survey no. 194/0 is located to the east of the.road, 

(ii) Several structures were observed in the survey nos. 193/0 and 194/0 

prominent of which were a showroom/workshop dealing with marbles 

and granites, garages and, residential structures. The Deputy 

Collector, Ponda was askedto give details of the structure during site 

visit. 

(iii) The natural topography of the area appears to have been altered and 

soil excavation/ hill cuttingis evident in the area. 

(iv) The periphery · of the said area. is having dense tree coyer-~l~ng:the 

North, North-West and Western sides. 

4. Actions taken and Status: 

1. The Deputy Collector and Sub Divisional Officer (SDO), Ponda, Goa was 

requested to provide the details of the structures existing in the survey no. 

193/0 and 194/0 and also the action taken report in this regard. The Deputy 

Collector and SDO, Ponda, Goa vide letter no. SDO/PON/SWO/ILL-Hil1- 

Cutt/2(A)/16/2058 dated 28/08/2020 has provided detailed .information 

regarding status of structures existing as on date in the survey numbers 193/0 

and· 19470 Bethora <village, Ponda. A copy of the letter 8'r:0?~BFY Collectorl" 

Ponda along with the enclosures is placed at Annexure A Colly. 
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2. As per the information received from the Deputy Collector and SDO, Ponda, 

Goa, following is submitted: 

(i) There are total 42 houses/structures existing at the site in survey no. 

193/0 and 194/0. The site plan and names of the occupants as.prepared 

by Talathi of Bethora Saza and Field Surveyor are placed at Annexure 

"A Colly ". 

(ii) Earlier in 2016, Stop Work Order was issued to eight respondents on 

21/01/2016 by the Court of the SDM / Dy. Collector and In-charge of 

Flying Squad, Ponda Goa to stop all illegal hill cutting / development 

activities in survey no. 193/0 & 194/0. (Refer Annexure "A colly '; 

(iii) After conducting a detailed hearing and giving opportunity to the 

respondents, the Dy. Collector & SDO, Ponda, vide order dated 

02/01/2020, has directed· Shri, Aslam Sayyed (respondent no. 5 out of 8) 

to restore the land to its original form and undo the development carried 

out in survey no. 194/0 within a period of eight weeks, failing which the 

village panchayat may execute the restoration work and recover the costs 

as arrears of land revenue. 

(iv) The Deputy Collector & SDO, vide letter dated 28/08/2020, has directed 

the Secretary of the Village Panchayat, Bethora to submit a report on 

completion of the eight weeks as regard to whether the said land is 

restored or not. Further, vide order dated 02/01/2020, Shri. Shabbir 

Deshpaik, Ms. Melissa DSilva and Shri. Umar Ali Khan (respondents 2, 

3, and 4 out of 8, respjwere directed to submit change in zone certificate 

from >the Town and Country Planning Department :within 24 weeks 

failing which they shall restore the land to its original form and undo the 

construction work carried out by them. 
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(v) Shri Saiyed Ali Makandar, Mrs. Fatima Rafik Manikand Mrs. Reshma 

Khalid Hussain (Respondents no. 1, 7 & 8 out of the 8) along with 

others, had filed objections/representations before the Committee headed 

by Joint Secretary (Revenue) constituted by the Government of Goa to 

finalise a report on private forests submitted by the Review Committee, 

after considering the objections of affected parties whose properties are 

going to be identified as Private Forests. (Kindly refer Annexure ''B" and 

Annexure "C''). However, the Committee headed by Joint Secretary, 

Revenue did not consider the representations/ objections as the 

Committee's mandate was limited to finalise the report of the Review 

Committee on Sawant& Karapurkar Committees, whereas, these survey 

numbers in the present matter were provisionally identified by a 

Committee the North Goa District Committee also known as Thomas 

Committee constituted much later than the Sawant and Karapurkar 

Committees. 

(vi) Further the Deputy Collector and SDO, Ponda vide order 20/08/2020 has 

rejected all the 20 applications received for the regularisation of the 

structures in survey no. 194/0 and 193/0 with directions to the applicants 

to restore the land to its original form and demolish the unauthorised 

structure within a period of six weeks failing which the structure shall be 

demolished by the Mamlatdar of Ponda Taluka and cost of demolition to 

be recovered from the applicant. The Deputy Collector, Ponda has been 

directed by the Joint Inspecting Team not to allow any fresh construction 

in the properties which are the subject matter ofpresent application and 

expeditiously take legal action for removal of the unauthorised 

structures. 

·PageSof 7 
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(vii) The google maps and photographs of the land under Survey no. 193/0 & 

194/0, photographs taken at the time of joint inspection and total 

structures in the said area are attached at Annexure "D Colly". It is 

submitted that the Survey No 193/0 and 194/0 of Village Bethora, Ponda 

Taluka were not identified as private forest by earlier Sawant and 

Karapurkar Committees. These areas were provisionally identified as 

Private Forest by the Thomas Committee. 

(viii) Further, the Government of Goa has already constituted a. review 

committee headed by Chief Conservator of Forests vide Notification No. 

DCF(WP)/Pvt.For/16(THC)/2013 (WZ)/19-20 dated 21/01/2020 read 

with Notification No. DCF(WP)/Pvt.For/16(THC)/2013(WZ)/19-20/l 19 

dated 18/06/2020 to review the Private Forest areas identified by State 

Level Expert Committee for North & South Goa (Thomas & Araujo 

Committee). The survey numbers 194/0 and 193/0 of Bethora Village, 

Panda Taluka which are the subject matter of present application, will be 

verified with respect to the criteria adopted by the State Government of 

Goa for inclusion or otherwise in the Private Forests. The Notification of 

Review Committee is placed at Annexure "F Colly". 

(ix) It is, further, submitted that both State Level Expert Committee for North 

& South Goa (Thomas & Araujo Committee) provisionally identified 

private forest through ocular estimation. Whereas, the present Review 

Committee headed by Chief Conservator of Forests will take scientific 

inputs for verification of all the three criteria adopted by the state of Goa 

i.e. (i) crop composition of 75% or more of trees of forest species, (ii) the 

geographical area of 5 hectare or more if not contiguous to .Government, , 

Forests and (iii) The canopy density of 0.4 or more. 

Page6 of, 1 
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(x) In this regard as per approved methodology, the Committee is carrying 

out verification of canopy density through satellite data obtained from 

the Forest Survey of India, .Dehradun a premier institution of the 

Ministry of Environment, Forest and Climate Change. Further, the 

Committee will carry out actual field verification as regards to criteria of 

forestry tree speciesin presence of respecti ve landowners after giving 

them opportunity for filing objections. The present Committee has 

already received representations.inrespect of these survey numbers and 

will consider all relevant facts and documents before finalising the 

Private Forest in this regard. 

Tue inspection report is submitted for kind information of the 

Hon'ble Tribunal for further directions. 

Date: 

Place: Panaji, Goa 

Dr.Shamila Monteiro 

Member Secretary 

Goa State Pollution 

Control Board 

Smt, R. Menaka, IAS 

District Collector 

North Goa District 

Subhash Chandra, IFS 

Principal Chief 

Conservator of F crests 
Forest Department 
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'- OFF!CE OF THE DEPUTY COLLECTOR & SUB DIVISIONAL OFFICER PONDA 

A- 
.. 

,,?!'-. 

"·····-· 

SUB DIVISION PONDA GOA. 

Govt. Building Complex; Tisk - Ponda Goa 403401 

Ph,o~e No. 0832-2?,11498 Fax.0832-2311498 

o, 

the Member secretary 

·  -oa State Pollution Control Board 

Near Pilerne In~ust,r~f Estate, Opp. Saligao Seminary 

:Saligao, saroez, @oa 403511 

Date: 28/08/2020 

\/ aA{K: J \ ~\ r~r ~.· l ·--- 
-;\o~F . ~\1.(V" 

' . 

Subject: Action Taizen Report/ Status Report in OA No. 97/2015 (WZ) Nisarga Nature 

Club v/s Kasim Sayad Makandar & Ors. 

Ref: Your letter No. 10/2/2020-PCBITech/8177 dated 26/08/2020. 

ta'am, 

As per your above referred-Jetter dated 26/08/2020, it is to Inform that the Joint Site 

inspection was conducted on 25}08/2020 by the team constituted vide Order of the 

Hon'ble National Green Tribunal dated ~9/07/2020. The ins. pection. w: !ed ~ut in 

Survey No. 193/0 and 194/0 of Villag~ Bei:'~ora of Panda Taluka. , . \ • 
. ~~ . 

. During the inspection it was noticed that there __ are altogether~ houses/ structures 

\(.:·isting at the site in Survey No. 193/0 and 194/0 .. _The Site ~Ian & names of the 

i' ~upants are prepared by Talathi of Bethora Saza & Field Surveyor are placed at 

... nexure '"N '. 

· From the office records it is observed that in the year 2016, the Talathi of Bethora 

.aza vide his report dated 18/01/2016 has reported violation of Section 33 of the Goa 

t...and Revenue Code, 1968 in Survey No. 193/0 and 194/0 of Bethora and that activities 

.Jf leveling and excavation of land, construction of mud roads and plots: were created by 

cutting fruit bearing trees and construction of illegal structures, by eight tndlvlduats, the 

details of which are as under : 

·\ -rName of Respondent Type of 
Construction 

~- -- 
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. ,, . 

~~-; 
. . Betora, Ponda - Goa Marbles Showroom (ii) 100 sq mtr. 

(ii) One Shade (iii) 100 sq mtr. 
(iii) One Garage (iv) 400 sq. mtr. 
(iv) One Cement 
Block Manufacturing 
Unit 

2. Shabbir Deshpaik, Residential house 90 sq. mt. 
Betora, Panda - Goa 

:3 . Mellissa Se Silva, Silvanagar, Ponda Residential house 300 sq. mt. 

-Goa 
d Umar Ali Khan, Betora, Ponda - Residential house 150 sq. mt. 

Goa 
Aslam Sayyed, Betora, Panda - Goa Residential house 60 Sq. mt. 
Mohammed Rafik, Betora, Ponda - Residential house 100 sq. mt. 
Goa 

I Mehboob sac Manik & Fatima Rafik Residential house _ 90 Sq. mt. 
Manik 

8 Mrs. Reshma Khalid Hussain, Residential house 110 Sq. mt. 

I Betora1 Go_~ 

On receipt of report from Talathi, Stop Work Order was issued to all 8 persons on 

,: ., /01/2016, copy of which is placed at Annexure "B" . 

. .\fter conducting a detailed hearing and giving opportunity to the Respondents, the 

.natter was disposed vide Judgement & Order dated 02/01/2020 pronounced by the 

.· 'nderslqned. Vide the above Judgement & Order,, the Respondent No. 5 Mr. Aslam 

.ayved was directed to restore the iand in its original form and undo the development 

undertaken in properties bearing Sy. Nos. 194/0 of Village Betoda of Ponda Taluka 

within a period of 8 weeks from the date of receipt of the Order, failing which the 

Village Panchayat Secretary of Village Panchayat Bethoda shall with the help of 

Demolition Squad execute the works of restoration of the land and recover the costs 

)! : :urred as arrears of land revenue. 

Further, vide the above Order dated 02/01/2020, the Respondent No. 2 (Snabbir 

Jeshpaik), Respondent No. 3 (Melissa De Silva) and Respondent No. 4 (Umar Ali Khan) 

· 'tere directed to submit the change of zone certificate from the Town and Country 

i ·lanning Department within 24 weeks failing which they shall restore the land and undo 

the development undertaken in properties bearing Sy. No.s 194/0 of Village Betoda of 

Panda Taluka within a period of 4 weeks from then. 

~ --- 
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,, r ., .· Meanwhile, the period of 8 ~eeks granted to the Respondent No. S Mr. Aslam 

.. ,:;ayyed to restore the land in its original form and undo the development undertaken in 

properties bearing Sy. Nos. 194/0 of Village setoda has already lapsed & the Village 

Panchayat Secretary Of Viliage Panchayat Bethoda with the help of Demolition Squad is 

.entltled to carry out demolition. This Office has vide letter · bearing No. 

SDO/PON/SWO/ILL-Const./02/2016/2049 dated 28/08/2020 has directed the Secretary 

.O,f Village Panchayat Bethora to submit a report whether the said land is restored or 

t.F 1t. The said letter is placed at Annexure "C". 

Further, it is stated that the Government of Goa vlde Gazette Notification in the 

Official Gazette has promulgated Ordinance Nb. 2 of 2016 (The Goa Regularisation of 

Unauthorized Construction Ordinance, 2016) dated 24/06/2016, wherein an opportunity 

. .,_vas provided for regularization of unauthorized constructions in the State of Goa and 

for matters connected and incidental thereto. 

Under the garb of this Ordinance, 20 persons had applied for regularization with 

respect to their unauthorized constructions in Survey No. 193/0 and 194/0 of Village 

c~thora of Panda Taluka. That the properties in Survey No. 193/0 and 194/0 are 

.i:· eady declared as Private Forest by the V.T. Thomas Committee. After scrutinizing 

:r.~se 20 Applications, the undersigned rejected aJl~gJ Applications for regularization as 
.hese Applications could not be considered in view of Section 3 (3) of the Act which 

-tates that the Authorised Officer shall not entertain any application if unauthorized 

-tructure falls within the limits of protected forest, area declared as wildlife sanctuary, 

area covered under the coastal regulatioh zone, No Development Zone, open spaces, 

i:,ublic land, areas covered under Eco Sensitive Zone, Khazan land, or any construction 

which causes obstruction to any natural water channel, or any structure which is 

· cbnstructed by filing water bodies or any construction in or for scrapyard. The Orders 

;:;_; -ssec by the undersigned ln such Regularisation Applications are marked as Annexure 
i ·,. Colly''. 

The Orders passed in the above Regularisation AppHcations direct that the Applicant 

~hall restore the land to its original form & demolish the Unauthorised Structure within a 

:.1eriod of 6 weeks failing Which the structure Shall be demolished by the Mamlatdat of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorised Construction Act & 

.ne cost of the demolition shall be recovered from the Applicant 

This is for your information & necessary action at your end. L --- (Kedar A. Naik) 

Deputy Collector & SDO, Ponda 
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No. T AL-BNCC/ILL/Misc/RPT/2020 

Office of Talathl, 

Betoda, Nirankal, Conxem ,Codar - Saza, 

Dated :25/08/2020 

i' 

L 

To, 
The Mamlatdar of Ponda-Taluka, 

Pond a-Goa. 

Sub: Regarding illegal constructions in the property surved under 193/0 part and 

194/0 part of village Betora of Ponda-Taluka. 

Ref No: MAM/PON/CI-I/II/Misc/2018/17113 Dated 24/07/2018 

Ref No: SD0/PON/SWO/ILL-Hill-cutting/2CA/2016/M/11 Q,1 Dated 16/07/2018 

Sir, 

With reference to the above memorandum regarding illegal construction in Sy. 

No. 193/0 part and 194/0 part, of Betora Village due local enquiry and Re-site 

inspection along with the surveyor of Marnlatdar office have been made and 

herewith enclosing the details of constructions made in survey No's 193/0 part 

~, and 194/0 part, village Betora provided by surveyor. 

~ ·~-i' 
'Y '6 ''\ -it· 

1
~4; Thi.s is for yo~~ation. 

~ 
(Talathi Betoda, Nirankal, Conxem-Codar Saza) 

Coy~ ·--b I, - 

·~ • C....ci \l.eLtor e SD e f on..d0t 

S.--'--ti -- '.J) 'V \ s \ D Y1 
, ./ 

'1 L? "'-.~. era ai ' 
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Illegal constructions made in Sy. No. 193/0 Part and 194/0 Part Village Betora 

Sr .. No. Name of the Owner & Address Sy.No. Area of construction Type of construction Remark 
1 Kasim Sayed Makandar 193/0,Part 310.00m' 

. 

Office cum Garage 
R/0. Kassarwada Betora 

2 Kaslrn Sayed Makandar 193/0,Part 109.00m' 
. 

Garage 
R/0 Kassarwada Betora 

3 Kasim Sayed Makandar 193/0,Part 213.oom' Garage 
RIO Kassarwada Betora 

4 Kasim Sayed Makandar 19.3/0,Part 32.00m" Godown 
RIO Kassarwada Betora 

5 Kasim Sayed Makanda.r 193/0,Part 130.00rri
2 

Residential House 
R/0 Kassarwada Betora 

6 Kaslm Sayed Makandar 194/0,Part 86.70m" Residential House 
R/0 Kassarwada Betora 

7 Kasirn Sayed Makandar 194/0,Part ·  108.12m' Resfdentlal House 
RIO Kassarwada Betora 

8 Kasim Saye'd Makandar 194/0,Part 126.70m"' Residential House 
RIO Kassarwada Betora 

9 Kasim Sayed Makandar 194/0,Part s1o~oom
2 

Garage 
RIO Kassarwada Betora 

10 Anand Patel 19'4/0,Part 179.00m
2 

Residential House 
R/0 Padal Betora 

11 Farzana Ayub Khan 194/0,Part 192.00m' Residential House 
RIO Padal Betora 

, . 
1·2 Shamsuddin Khan 194/Q.,Part 82.32ni · Residential House 

R/0 Padal Betora 

t3 Farida Chandiqaddar 194/0,,Part. 62.7'0m' Residential House 
Rid Padal Betora 

14 Melisa D'silva 194/0,Part 11:1.oom" Residentlal House 
RIO Padal Betora 

15 Victoria t>'sUva 194/0,Part 105.00m" Residential House 
RIO PadaJ Betora 

16 Ch,annuvirappa Hadpad 194/0,Part 71.28m' Resjdential House. 
RIO Padal Betora 

17 Nisar Ahmed Averi 194/0,Part 137.00m" · Residential House 
R/0 Padal Betora 

18 Aspak Mtizzavar 194/Q.,Part 79.57m" Residential House 
R/0 Padal Betora 

.. .. ~ 
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Sr. No. Name of the Owner & Address Sy.No. Area of construction Type of construction Remark 
19 N isar Ahmed Ave ri 194/0,Part 25.16m" Residential House 

R/0 Padal Betora 
20 Aslam Sayed 194/0,Part 35.36m

2 
Residential House 

21 Asay Parkar,Ponda-Goa 194/0,Part 214.00m
2 

House under construction 
22 Shabbir Ahmad Deshpak 194/0,Part 97.SOm" Residential House 

RIO Padal Betora 
23 Shabbir 194/0,Part 20.00m

2 
Small Godown 

Padal Betora 

24 Noor Ahmad Angadi 194/0,Part 162.40m" Residential House 
Padal Betora 

25 Ibrahim 194/0,Part 78.40m
2 

+ 191.20m
2 

. Residential House and 
Padal Belora Garage 

26 lsrak 194/0,Part 85.84m
2 

Residential House 
Padal Betora 

27 Habib 194/0,Part 85.84m
2 

Residential House 
Padal Betora 

28 lsrai Shaikh 194/0,Part 72.00m" Residential House 
Padal Betora 

29 Taufi.k Mulla 194/0,Part 84.84m
2 

Residential House 
Padal Betora 

30 Mahaboob Manik 194/0,Part 97.92m
2 

Restdential House 
Padal Betora 

31 Parveen Hazrat Ali Khan 194/0,Part 169.SOm;,( House under construction 
Padal Betora 

32 Fatima Nasir Khan 194/0,Part 71.76m' Residential House 
Padal Betora 

33 Shahanoor Mohammad Hanlf Kittur 194/0,Part 81.00m" Residential House 
Padal Betora 

34 Kassim Sayad Makandar 194/0,Part · 11s.2om" House under construction 
Padal Betora 

35 Maksud Mustafa Peerzade 194/0,Part 105.00m
2 

· Residential House 
Padal Betora 

36 Roshan Jamir 194/0,Part 60.00m
2 

Residential House 
Padal Betora 

... - 
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Sr:.No. Name of the Owner & Address . Sy.No. Area of construction Type of construction Remark 
37 Habib Mulla 194/0,Pa,rt 94.00m

2 
Residential House 

Padal Betora 
38 Babajan Shaikh · 194/0,Part 91.20m

2 
Resldential House 

Padal Betora 
.. 

:39 Kassim Sayad Makandar 194/0,Part 147.oom? · Residential House 
Padaf Betora 

40 Kassim Sayad Makandar 193/0,Part 183.oom;.c Garage 
Padal Betora 

41 Anand Naik 19310,Part 7~~som-z Garage: 
Padal Betora 

·42 Anand Naik 193/0,Part 55.30mz Garage 
Padal Betora 

QR 
./ 

(Talathi Betoda, Nirankal, Conxem-Codar Saza) 

C 
£ 
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SKETCH SHOWING JN THE AREA OF THE STRUCTURES CONSTRUCTED IN 

PROPERTY SITUATED AT BETORA VILLAG_ E OF PqN~A TALUKA 

SURVEYED UNDER SURVEY N0.193/~ AND 194/;f" y 
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IN THE COURT OF THE SUB-DIVISIONAL MAGISTRATE/DEPUTY'COLLECTOR & - 
4 INCHARGE OF FLYING SQUAD PONDA GOA 

Case No. SDO/PON/SWO/Ill-Con§t/02/2016 

Mr. Sandeep Azrencar 
Nisarga Nature Club, 
Ponda-Goa. . Complainant 

V/S. 

1. Kasim Saiyed Makandertkasim Mulla] 
~ Shabbir Deshpaik 
~ Mellissa De Silva 
A:-. Umar Ali Khan 
yAslam Sayyed 

6. Mohammad Rafik 
7. Mehboob Sab Manik, Ma.mi< & Fatima Rafik Manik 
8. Reshma Khalid Hussain 

All r / o Betoda, Panda Goa. 

'• ...... .- .·::;.;';{)l't 

_ � .j~-J 

, .. ·, . ' . .,- .. 

\~ . JI«·; .. ..,..- r ... '.2 I 01-/-g>-/�'1-��· 

.. ~ ....... ······ .. 

. Respondents 

STOP' WORK ORDER 

Whereas, it has been reported that the Respondents has carried out the 

additional illegal construction/ development activities in the property bearing under 

survey No. 193/0 & 194/0 of Village Betoda of Ponda Taluka, without obtaining prior 
-..::--::s:.=....;.__ __ 

permission from the concerned authorities. 

And Whereas your act of illegal development activities attracts the provision of 

under section 33 of the LRC 1968. 

NOW THEREFORE, you are hereby directed to stop all illegal Hill- 

cutting/ development activities in the above referred property and remain present in 

the office of the undersigned on 03/02/2015 at 10.30 a.m. personally or through an 

authorized Pleader with all necessary permission/ approvals/licenses. 

Given under my hand and the seal of this Court dated this 21st day of 

Jan,2016 .. 

To, 

1.The Complainant 2)The Respondent 

Copy to: 
The Incharge/P.I. Ponda Police Station to serve the Order immediately on r~p,ondents 
and he js directed to ensure that no further construction/developmertt takes place. 
H/also directed to take action in case of any disobedience to orders. . 

\.,,,,,Forwarded through the P.I. Panda Police Station, Ponda Goa for service & return. 
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1& 

~o. SDO/PON/SWO/ILL-Const./02/2016/.:·ft;'l,, 3 
Office of the Dy. Collector & SDO, 
Porida Sub Division, 
Ponda ·~ Goa. 

Dated: 28/08/2020 

To, 
The Secretary, 
Village Panchayat Bethora 
Ponda ~ Goa. 

Sub: Demolition of illegal structures regarding. 

·~· cir, 

Pl. refer to this office order No.SDO/.PON/SWO/lLL-Const/02/2016/79 

dated 2/01/2020 wherein direction were given to Respondent No. 5 to restore 

the land in its original form and undo the development undertaken in 

properties bearing Sy.No.194/0 of Village Bethora of Ponda Ta1uka within a 

period of 8 weeks failing which V.P. Secretary of V.P. Bethora shall with the 

1:elp of demolition squad. 

In this regards, you are directed submit your report whether the said 

... and is restored or not. 

( KedarA. Naik) 

Dy. Collector & .SDO, 
Ponda- Goa 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/ 2.o ZS- 

Mr. Ishraque Ahmed Khan. 

r / o Near K.G.N Marble & Granites, 

Padal, Bethora, Porida- Goa. 

7 0 ')JJ 11 ()t; LfO 

H0Sfd t<Hf# 

(~Yb-~ 
----;1,7 ;i ·; z,U 

..... Applicant 

J:/f"I 

By this order I shall dispose off the application dated 30/10/2018 filed 

ORDER 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 30/10/2018 prayed to 

0 regularize his unauthorized construction situated in the property bearing 

survey number 194 /0 of village Bethora of Panda Taluka Fonda Goa, 

admeasuring an area about 90.00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/0 of village 

Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

--::::~-~ 
--~~--:; o .. ~_rt~ 10-;;~ 
r-(i'i •·, .. '•·"' ... ,l if .. , 

r~~~ · · · ~hatf;;. ~_ J)_.; s same it shall be convenient to look in __ the provision of the Goa 

·. ~~. Reg~ization,·6£itJnauthorized Construction Act 2016 (Goa Act 20 of 2016) . 
... ~o· ·~.. .. . . .. ·· :c.~·  ;' 

~·o~-:.: :· .. :.·:_·-_·.:··.:.o~·j!;;?· 
~--~en section 5 of the said Act lays down that the Authorized officer 

shall not entertain arty application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary; area covered under the Costal regulation Zone) No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) toad set back or ri&ht of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section {l) if unauthorized construction ['.n the limits of the Forest Area. 
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• 

Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office .has no powers to 

decide on any cortstruction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 30/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as. per proviaio ns of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

_L 
(kedar A. Naik) 
Dy.Collector /SDO, 

Panda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 

Copy to: 

1. The Mamlatdar of Panda Taluka for information & necessary action. ---··---___... 

. ,' . ; . . . , ~·nn . \ti\~ 
2. The Sarpanch, V.P. Bethora, for .infbrmation & necessary ~l'~t:::,:' ' ' ' r~ . · . . 

. . 2-i . :lf---· . 
ded to the Mamlatdar of Panda for Service through Tal ~9l,B'etkor ~ .. - 

Ponda Goa. · 
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BEFORE THE l>~PUTY COLLECTOR AND SUB· DIVISIONAL OFFICER AT 

PONDA~ GOA 

Case No.SDO/PON'/RUC/2016/ 2(!) 2.G 

Mr. Hassib Khan Pathan. 

r/o Near K.G.N Marble & Granites ~ /l(t.5,Rj.fJf.U-ffl(.V 

Padal, Bethora, Panda· Go~] 3' ~ '3 ~ I 'O ~ . ---;n ;;if U'S , ~r ..... Applicant 

ORDER X 

By this order I shall dispose off the application dated 30/10/2018 filed 

by the applicant for regularization of unauthorized construction. 

. , That the applicant vide his application dated 30/10/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194 / 0 of village Bethora of Panda Taluka Pcnda Goa, 

adrneasuring an area about 87 .00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194 / 0 of village 

Bethora of Panda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

- ·
0
i._':,.9},1.;t~!.9tt, 

"--9,.'···· ·1 ····~o 
{i,� . ' _ :E[ · . That f_.'. e same it shall be convenient to look inthe provision ot the Goa 

0;·;~ ••• Re~la,dz~·~ ~' of Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 

~~ 
Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section ( 1) if authorized 

construction falls within the limits of the protected forest, .area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Kha.zan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstr uction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa. 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria. that the authorized officer shall not entertain any application under sub- 

section (l} if unauthorized construction within the limits of the Forest Area. 

1L ___ ..:.:.- 
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Therefore, the application itself is not maintainable and hence the prayer, of 

the Applicant cannot be granted; 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation, 

In view of the above discussion I pass the following order: - 

) 

Application for Regularization dated 30/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure hi Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Conatructfon Act & the cost of' demolition shall be recovered from the 

Applicant. 

~ 
(Kedar A. Naik) 
Dy.Co1lector/SD0, 

Panda Goa. 

Date: 20th· August 2020. 

Place: Ponda Goa. 

Copy to: 

1. The Mamlatdar of Ponda Taluka for information & necess~tiGM. ~~;:\- 

2. The Sarpanch, V.P. Bethora, for information & necessary .Jtiln.ll(_tl\\\� ~llMI. ··=~~4~ - .>: o- .. --.~=t 
~rwarded to the Mamlatdar of Ponda for Service through Tala · et ora, 

Panda Goa. 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA.- GOA 

Mr. Sabbir Ahmed Dastagir Deshpaik. 

t t o N.ear K.G.N Marble &.Granites, ~ 

Padal, Bethora, Panda- Goa. J 

Case No.SDO/PON/RUC/2016/ ")_.,02'7 

'a ~ f) 6 Cl 7$ 0{ 

~ 

~ 
S'.f'r, 

, .... Applicant 

ORDER 

By this order I shall dispose off the application dated 31/10/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 31 / l 0/ 2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194 / 0 of village Bethora of Panda Taluka Ponda Goa, 

adrneasuring an area about 103.00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194 / 0 of village 

Bethora of Ponda Taluka is identified as Private Forest by V.T, Thomas 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section ( 1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section ( 1) if unauthorized construction within the limits of the Forest Area. 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on .any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 31/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shalt be recovered from the 

Applicant. 

_L 
(Kedar A. Naik) 
Dy.Collector /SDO, 

Ponda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 
\ 

.- ~ 

Copy to: 

2. The Sarpanch, V.P. Bethora, for information & necessary a 

/ 
~arded to the Marnlatdar of Ponda for Service through Talat 

Ponda Goa. 
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' 
BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/~1:--9 

Smt. Reshma Khalid Hussain. 

r/o Near K.G.N Marble & Granites, 

Padal, Bethora, Panda- Goa. 

1~--?-~0307~ 

By this order I shall dispose off the application dated 26-/10/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 26/10/2018 prayed to 

0 regularize his unauthorized construction situated in the property bearing; 

survey number 194 / 0 of village Bethora of Pond a Taluka Pcnda Goa. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194 /0 of village 

Bethora of Panda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 
,P•- •·-- .... ~· 

. ' I, ,, . 

. -!.~}" 
··c~ 

~.g That f9t- e same it shall be convenient to look in the ·provision of the Goa 

Re~larizata.~/or Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 
- ._,. ,;~,f.,~~ . . 

'•:-~. 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest; area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development -, .. 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any- 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

cri ter.ia that the authorized officer shall hot entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 

Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 
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That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 26/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period. 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall 'be recovered from the 

Applicant. 

· ·(Kedar A. Naik) 
Dy.Collector / SDO, 

Panda Goa. 

Date: ao= August 2020. 

Place: Ponda Goa. 

Copy to: 

1. The Marnlatdar of Ponda Taluka for information & necessary action. _ . ~. ,- . 

2. The Sarpanch, V.P. Bethora, for information & necessary aJill~f. tiTIJ�i._. 1tlwlAl ·. 
',111�v..rd t->~ · 

t ?;'~ • .L'-•~ .. -~_:..+J~Jrx- .... 
\ __ c'i~·-n·varded to the Mamlatdar of Panda for Service through Talat t-Qf .. Betnot4, · - ·- -·- · 

Panda Goa. 
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_ .... -.~ , 

BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/.219 .z_SJ 

Smt. Rubina Ashpak Mujawar. 

Padal, Bethora, Ponda- Goa. 

r/o Near K.G.N Marble & Granites, r , l~ . v\'v",.. ... Applicant 

o/j 7 O 7 CJ f1 e J.- ORD~R (_AS~CI. 'f-~e,'j , 

---iift11Tzt,.11n 
By this order I shall dispose off the application dated 29/ I0/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29/10/2018 prayed to 

·C)· regularize his unauthorized construction situated in the property bearing 

. survey number 194 / 0 of village Bethora of Panda Taluka Panda Goa. 

Upon scrutinising the. documents relied 'upon Applicant and this office 

records it has been observed that the above Survey No.194 / O of village 

Bethora of Panda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

« >. tr ~ Thaf_for the same it shall be convenient to look in the provision of the Goa 

~-:_;,~:~,f~tion of Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 

--·· Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone; No Development 

Zone, Open Space, Public Land, Area Covered, under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 

Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. __L 
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That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 wlthin a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

· [Kedar A. Naik) 
Dy.Col1ector/SDO, 

Ponda Goa. 

Date: 20th August 2020. 

Place: Panda Goa. 

Copy to: 

1. The Mam.latd. ar of Panda T. aluka for information & necessary .... ~?I?- .. __ ql'_~_ -~-- .-,~~- · · ·\. ·. 

2. The Sarpanch, V.P. Bethora, for information & necessary ac i,n.t. *- • .N. . ~ 

± 
,,.., .. r.,~ 

rded to the Mamlatdar of Panda for Service through Talathi · '° '~ ra, 

Panda Goa. 
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r-~· , 
BEFORE THE DEPUTY COLLECTOR A'.ND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/20l6/ 2eJ3 o 
Srnt. Nisar Allabaksh Haveri. 

r/o Near K.G.N Marble & Granites, 

Padal, Bethor-a, Porida- Goa. 

ORDER 

. .. ; .Applicant 

By this order l shall dispose off the application dated 29/10/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29/10/2018 prayed to 

Q; regularize his unauthorized construction situated in the property bearing 

survey number 194/0 of village Bethora of Panda Taluka Panda Goa, 

admeasuring an area about 107.96.00 Sq Mts. 
\, 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/0 of village 

Bethora of Panda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costa! regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes. obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shed! not entertain any application under sub- 

section [I) if unauthorized construction within the limits of the Forest Area. 

_L 
~ 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization 
dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

~.: Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

~ 
(Kedar A. Naik) 
Dy.Collector/ SDO, 

Panda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 

Copy to: 

1. The Mamlatdar of Panda Taluka for information & necessary action~· 

1 . . . . . . . . . . tt,t'{\)\\Ji. ;£;:\~~""' 
2. The Sarpanch, V.P. Bethora, for mformation & necessary act! 11. \'. ":, "'"' .. · .. ·~ .·· ..... · 

/ . . ... . . . . \--~· r ~. . . -·, / .. -~ .... v0'twarded to the Mamlatdar of Ponda for Service through Talathi · ,~ 

Panda Goa. 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/ ~3 l 

Mr. Shamsuddin Shaikh. 

r/o Near K.G.N Marble & Granites, ~ 

Padal, Bethora, Panda- Goa. f 

C/i 2--0 os S-1 J.-.?J 

fiifl)r:4' 
-::j//(.r,/ / t,ll . 

s:/r 

. .... Applicant 

ORDER 

By this order I shall dispose off the application dated 29/10/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his. application dated 29/10/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 1°94/0 of village Bethora of Ponda Taluka Porida Goa, 

admeasuring an area about 74.30 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194 /0 of village 

Bethora of Panda Taluka is. identified as Private Forest by V.T. Thomas 

Committee. 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (i) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa _land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard .. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Constructi~n Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section ( 1) if unauthorized construction within the limits of the Forest Area. 

_L 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated · 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Panda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

-~-. 
~ ·. \. .' (~'Y.,.: 

··.- 

,'.{';, 

~ . . • .... /. 
••••. e,;C> ~ . . . . . .. ,.~. 

·~.-;.. 

(Kedar A. Naik) 
Dy.Collector/SDO, 

Panda Goa. 

Date: 20th August 2020. 

Place: Po nda Goa . 

..... ,. ·-· 
Copy to: , .. 

1. T. he M. ·a.m ·.1.atdaro. f Pon .. da Tal.uka.·for.in.fot.tnation & necess·a·ry··· .. ·. ·.actie-rr:-~·~.\I~. · .. \ .. 
. . . . ,.,...-:-- filffl'" 

2. The Sarpanch, V.P. Bethora, for information & necessary\18t1~n. . .. : . 

\ \ ... ,r~. ~\~~-_::, 

·.· .~-~~ 
d to the Mamlatdar of Porida for Service through Tala~ffiethora, 

Ponda Goa. 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFlCERAT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/ 2-03 ·2_ 

Shri Noor Ahamad Angadi. 

r/a Near K.G.N Marble & Granites, ( 

Padal, Bethora, Ponda- Goa. ~1::. 
C)fCf o-6'J.8'6/J?-- ~;~)io 

ORDER .r" 
By this order -I shall dispose off the application dated 29 / 10/2018 filed 

..... Applicant 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29/10/2018 prayed to 

~ regularize his unauthorized construction situated in the· property bearing 

survey number 194 / 0 of village Bethora of Ponda Taluka Porida Goa, 

adrneasuring an area about 161.00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/0 of village 

Bethota of Panda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits· of the protected forest, ·area declared as a wild, 

life sanctuary; area covered under the Costal regulation Zone, No Development 

Zone', Open Space, Public Land, Area Covered under Eco SehsitiveZone, Khazan 

land, arty construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

· That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

O.RD ER 

Application for Regularization dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its origlnal form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdat of 

Ponda Taluka as· per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

_L 
(Kedar A. Naik) 
Dy. Collector/ SbO, 

Panda Goa, 

Date: 20th August 202.0. 

Place: Ponda Goa. 

Copy to: 

1. The Mamlatdar of Porida Taluka for information & necessary actjg_tl, ..... -~-.:~;~.~-~ · 

2 Th h V 
·.. . . . . ---- .,,•,,:,, ,\i • ',f.\" 

·  . e arpancr 1 · .P. Bethora, for information & necessary . c(i;on.. ·-.:. · ;.,, · · · .. 

rwarded to the Marnlatdar of Panda for Service through TalaL'1.l....w~~lo 

PondaGoa. 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/2 c,33 

Shri Channavirappa Hadpad. 

r/o Near K.G.N Marble & Granites, 

Padal, Bethora, Ponda- Goa. ..... Applicant 

By this order I shall dispose off the application dated 29/10/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29/10/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa, 

admeasuring an area about 107.96 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/0 of village 

Bethora of Panda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

o.,'i~ o'( S9 . .L.~t06,, 

:tt.'~,·. ····· 't,,a;·;.~;\~J ame it shall be convenie. nt to look in the provision ofthe Goa 

*.-· .. Fe~zati?,n'P nauthorized Construction Act 2016 (Goa Act 20 of 2016). 
0 ... •.. .. .,. vO h 

'Yb~ •••••••.•••••• o'-· 
sue.,Dtv. ,.~ ... 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present rnatter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the, limits of the Forest Area. 

_L 
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the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on arty construction which is not within the limits of the said Act. 

that I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Ma-mlatdar of 

Ponda Ta.Iuka as per provisions of Sec. 5 or the Goa Unauthorized 

Construction Act & the cost of demolition shall be .recovered from the 

Applicant. 

~ 
(Kedar A. Naik) 
Dy. Collector / S DO, 

Ponda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 

Copy to: 

1. The Mamlatdar of Panda Taluka for information & necessary action. . . 

2 T 
.. h s h . . .· . . . . . . .. t,LV'ftn~--. ~ \l~MMl 

. e arpanc , V. P. Bethora, for information & necessary acti l f. fAL 
1 
"".. ·-: •. ·· 

. . , v. w�rd ~e 

-> '~·~).· 

1 

Forwarded to the Mamlatdar of Panda for Service through Talathi O •• - ~ . . . . 
·/ . ' 

'--ponda Goa. · 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Shri Muksud Mustafa Peerzade, 

r] o Flat No. l, Granvil Apts, 

Prabhu Nagar, ponda Goa 

Case No.SDO/PON /RUC/2016/ 20.3'-t 

·~Jy 
~ ib jvtl~ 

..... Applicant 

ORDER 

By this order I shall dispose off the application dated O 1 / 11/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated O 1/11/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194/0 of village Bethora of Panda Taluka Panda Goa, 

admeasuring an area about 89.00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194 / 0 of village 

Bethora of Ponda Taluka is identified as Private Forest by V .T. Thomas 

Committee. 

same rt shall be convenient to look in the provision of the Goa 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costa! regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 bf 1995) road set back or right of way or 

any construction which causes o bstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard; 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 

L 

\ 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 01/11/2018 stands 

dismissed. 'the Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Panda Taluka as per provisions of Sec. 5 of the Goa Unauthotiied 

Construction Act & the cost of demolition shall be. recovered from the 

Applicant. 

·  . . C.OLLECr ~ o"(, •••••.••••••• OR ~ 
Q1··· ·· ..... ,., 

c,~· 1· ··.-a ,Z.: . • . 
u..~ .. : O, 
o\ · . . .. *J, 

~
*·· .. . ·· · · ··o .. r 

!)··:•••··•~·-••••· 0 ..,_X3 
~~~ 

~ 
{Kedar A. Naik) 
Dy.Collector /SDO, 

Panda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 

Copy-to: 

1. The Mamlatdar of Ponda Taluka for information & necessary action ... ·· ___.. .•. 

2 .. The Sarpanch, V.P. Bethora, for information & necessary a'lt~ i£"tQI\-. · · \\~Ill~.\ 
/ \·•"'•r<l "'e . ~ 

~rwarded to the Mamlatdar of Porida for Service through Ta!:i,t~ ·· '~1 · · · ~-. 
Ponda Goa. 
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BEFORE THE DEPUTY COLLECTOR AN.D SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/2035- 

Smt. Melisa William D'Silva. 

r/ .. o NearKG.N Marble. & Gr. anites,r·. \·.· . JJ}f-- . . ., 

Padal, Bethora, Panda- Goa. ·. .-~·· · / .. , 

~-,;v1 [# 

CJfJ--3 098''6 4o ORDE: :s.r 

..... Applicant 

By this order I shall dispose off the application dated 29 / 10 / 20-18 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29/10/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194/0 of village Bethora of Panda Taluka Ponda Goa, 

admeasu;ring an area about 109.00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194 / 0 of village 

Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section ( 1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa. land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 

__L 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much dear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 19410 within a period 

of 6 weeks tailing which the structure shall be demolished by Mamlatdar of 

!I' Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be. recovered from the 

Applicant. 

~ 
(Kedar A. Nai-k) 
Dy.Collector /SDO, 

Panda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 

Copy to: 

1. The Mamlatdar of Panda Taluka for information & necessary ~cti911!.- __...,..-~ 

• • ·. .. . It l(tOO� . 1-Ul~ 
2. The Sarpanch, V.P. Bethora, for information & necessary ac 1ciln.r, 2 

~ to the .Mamlatdar of Ponda for Service through '.l'alathU~~~r'i_.. _ __._.., 

Ponda Goa. 

r 

i 

.. ,. 
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BEFO;RE THE DEPUTY COLt-ECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA- GOA 

Case No.SD0/PON/RUC/2016/2D.3f 

Smt. Farida Harun Ghandagadkar. ) 

r/o Near K.G.N Marble& Granites, 

Padal, Bethora, Panda- Goa. . 

'1 f 7 2-Js-..s--og3 r\~c\,.,it~Jc.,__.. 
ORDER --:;,_tJ;;i /w 5'."171"' 

By this order I shall dispose off the application dated 29 / 10/ 2018 filed 

..... Applicant 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29/10/2018 prayed to 

0 regularize his unauthorized construction situated in the property bearing 

survey number 194 / 0 of village Bethora of Panda Taluka Ponda Goa, 

admeasuring an area about 60.65 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/0 of village 

Bethora of Panda Taluka is identified as Private Forest by V.T. Thomas 

Cornmi ttee. 

shall not entertain any application under sub-section ( 1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995} road set back or right of way or 

any construction which causes obstruction to any natural wa.ter channel or any 

structure which is constructed by filling water bodies or for scrap yard .. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (l) if unauthorized construction within the limits of the Forest Area. 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be· recovered from the 

Applicant. 

(Kedar A. Naik) 
Dy.Collector /SDO, 

Panda Goa. 

Date! 20th August 2020. 

Place: Ponda Goa. 

Copy to: 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICERA1' 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/ 2037 

Shri Ibraheern Dharwad. 
I 

r/o Near K.G.N Marble & Granites, ~ / 

Padal, Bethora, Panda- Goa. ( J Ji.-Jl , 

Cf> '-f )'f 7S'J-~\ ~\/AJiA) 
ORDER 'J/" . 

'f" J. 

By this order I shall dispose off the application dated O 1 / 11/2018 filed 

..... Applicant 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated Ol/ 11/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194 / 0 of village Bethora of Fonda Taluka Portda Goa, 

adrneasuring an area about 90.00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been: observed that the above Survey No.194 /0 of village 

Taluka is identified as Private Forest by V.T. Thomas 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain arty application under sub- 

section ( lJ if unauthorized construction within. the limits of the Forest Area. 

L ~- 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That r find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: ~ 

ORDER 

Application for Regularization dated 01/11/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered ft,om the 

Applicant. 
-· ..... 

-Lt~ lQ~ ~ 
•.•·•· .... ·-.~·~-:.\ 

.. J . ··%1 
� ..,1. 

It~ ... · .. ,.' 
·····~,(~/ ·· · ~· ·0~~,~ 

~:..:. 

~ 
(Kedar A. Naik) 
Dy.Collector/SDO, 

PondaGoa. 

Date: 20th August :2020. 

Place: Ponda Goa. 
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-- BEFORE THE DEPU'tY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/ 203g 

Smt. Farzana Bi Umarali Khan. 

t/b Near K.G.N Marble & Granites, ~ . 

Padal, ;;/a;; ;:zg }J?/ 0 ~-;i 
ORDER ~: '/ .~ 6 ) () 

r 

By this order I shall dispose off the application dated 29/ 10/ 2018 filed 

...... Applicant 
c:,· p,.., 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 2_9 / IO/ 2018 prayed to 

' . regularize his unauthorized construction situated in the property bearing 

survey number I 94/0 of village Bethora of Ponda Taluka Panda Goa, 

admeasuring an area about 248.00 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/0 of village 

Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

·· ~. :- .. ~ r \'.. l O ...., 
~ O)· :- ..... ·· · · · !'!.-:.s··" 

f/~··· ""~at for_~: same it shall be convenient to look in the provision of the Goa 

~ ·~o\ Regqqtt1zat_1_0,r;i_~o Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 
~/>:· · · · · · ... '·<,(~,,;;' 
~0::._()11 :',IJA (l'V p~. . , . . , . . . . , 

.~,·-·.:;..:.;.:=.---- Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section ( 1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild / 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits · of the Forest Area .. 

L ~-·- 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on arty construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 29/ 10/2·018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by IVlamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

(Kedar A. Naik) 
Dy. Collector/ SDO; 

Ponda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 

Copy to: 

1. The Mamlatdar of Panda Taluka for information & necessary action.; ...,....., .. wt_i,-:�� . . ~ 9[1'0\l~·g'~- . 
2. The Sarpanch, V.P. Bethora, for information & necessary actiin' _ · _·  _·  . -. __ _ __ · ·  _ 

,,,,,... .~ .. ,..r-o~ .. ·:. 

_./' ' . . \. ~-··  - .. -~j~--. 
, ~arded to the Mamlatdar of Ponda for Service through Talath1 ..Qf Bethd'f"a, 

'-7 
Ponda Goa. 
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V 
BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.S1JO/PON/RUC/2016/2Ds9 

Smt. Victoria William D'Silva. 

rf o Near K.O.N. Marble & Granites, ), /::J;{f) · . 
Padal, Bethora, Panda- Goa. _Jcfiiuzr\ (~ \'WJ_J) 

C)1 :J,--?>O;!J/10 ORDER l;/,:,~r; 
By this order I shall dispose off the application dated 29/10/2018 filed 

..... Applicant 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29 / 1 O /20 l8 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194/0 of village Bethora of Panda Taluka Ponda Goa, 

adrneasuring an area about 145. 40 Sq Mts, 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/0 of village 

Bethora of Panda Taluka is identified as Private Forest by V.T. Thomas 

Committee. 

arne it shall be convenient to look in the provision of the Goa 

'nauthorized Construction Act 2016 (Goa Act 20 of 2016). 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land) any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa. Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Atea. 
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Therefore, the application itself is not maintainable and 

the Applicant cannot be granted. 

hence the prayer of 

That law stated is, very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

l,_. Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from ·the 

Applicant. 

~ 
(Kedar A. Naik) 
Dy.Collector/ SDO, 

Ponda Goa. 

Date: 20th August 2020. 

Place: . Porida Goa. 

Copy to: 

1. 

2. 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL _OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/~ O _52.. 

Shri Kasim Sayed Makandar. 

r/o Near K.G.N Marble & Granites, 

Padal, Bethora, Ponda- Goa. ..... Applicant 

ORDER 

By this order I shall dispose off the application dated 18/11/2016 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 18/11/2016 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 193 / 0 of village Bethora of Panda Taluka Panda Goa, 

adrneasuring an area about 70.00 Sq Mts. 

~crutinising the documents relied upon Applicant and this office . 

·--?':· · .rds i t\fi» been observed that the above Survey No: 193 / 0 of village 

\~~\~~- ..... ~~~~~.~~·.Ji;)~onda Taluka is identified as Private Forest by V.T. Thomas 

~~ Su,r.tn.~~·}_f,te<· --:c-·--'Y~~~-,tµ, e. 

That for the same it shall be convenient to look in the provision of the Goa 

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of2016). 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction fallswithin the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 
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Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 

That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

ln view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 18/11/2016 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 193/0 within a period 

of 6 weeks failing.which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5. of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

__k- 
(Kedar A. Naik) 
Dy.Collector /SDO, 

Panda Goa. 

Date: 20th August 2020. 

Place: Ponda Goa. 

D( L 

Copy to: 

1. The Mamlatdar of Panda Taluka for information & necessary action. 

2. The Sarpanch, V.P. Bethora, for information & necessary action. 

Forwarded to the Mamlatdar of Panda for Service through Talathi of Bethora, 

Panda Goa. 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/,xOS'o 

Smt, Fatima Rafiq Manik. 

r/o Near K.G.N Marble & Granites, 

Padal, Bethora, Panda- Goa. . , ... Applicant 

ORDER 

By this order I shall dispose off the application dated 18 / 07/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 18/07/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194/0 of village Bethora of Ponda Taluka Panda Goa. 

Upon scrutinising the documents relied ·upon Applicant and this office 

records it has been observed that the above Survey No.194 /0 of village 

~onda Taluka is identified as Private Forest by V.T. Thomas 
/~\. .. :'\·'' ~· '·'=·.-"'- .. 

/ -: ~1mittee. ·:< :,\ 

'·{-;\ ;,; , ... ,\:''.' r' ,:,,<{> 
· '· 'That for the same it shall be convenient to look in the provision of the Goa 

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costa! regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 

Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 
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That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view ofmy above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 18/07/2018 stands 

dismissed. The Applicant shall restore the land to its odginal form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the srructure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec., 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

_L 
'(Kedar A. Naik) 
Dy. Collector/ SDO, 

Ponda Goa. 

·.-.·~ ·-!j!~·- · ........ 
. ·  .. ~ ', ...... 

~ :- ,J j 

J .· ·~/. 

.. ·:o?>/' 
·~o::~~ 
~ 

~-~- 
• r-.-; C () L L [( r -~---=: 

~ of "' .....•.. ·· -··ob ~ 
''.. .� ,·� � � ,;T <f ~ 

,.-,~.·· . C"\ '· . Jo~ 

/:..'~·· -~ \?, 
;~,·. ~ :_6} 
\V � ,.. ' � I 

~ '.�, L ,.. ,�'-;) 

~~~:/:;''.~;, ~~'.j:~:3Jt 

Date: ao= August 2020. 

Place: Ponda Goa. 

o/ 

Copy to: 

1. The Mamlatdar of Panda Taluka for information & necessary action. 

2. The Sarpanch, V. P. Bethora, for information & necessary action. 

Forwarded to the Mamlatdar of Ponda for Service through Talathi of Bethora, 

Panda Goa. 

c::kL. 
U/OJ'/uno 

Entry Ord:, 
fa1t.!i .du C flit~. l'eadi 
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ft ... 
BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case N.o.SDO/PON/RUC/2016/ ?.--e>S-Z.,- 

Shri Sameer Somakant Naik. 

r / o H.No. 324, Satyabhama Niwas, 

Zuwarwada, Tivrem, Ponda Goa. . .... Applicant 

ORDER 

By this order I shall dispose off the application dated 18 / 07/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 18/07/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 193 / 0 of village Bethora of Panda Taluka Panda Goa, 

admeasuring an area about 70.75 Sq. Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.193 /0 of village 

Bethora oi- onda Taluka is identified as Private Forest by V.T. Thomas 
~~0-< - ~5'~L..~f.\,'O~ 

/,(:/com~- ·t-tee: · ·· .~.'!~ 
: .J, � ,0 

('' .:: . : ."" 
� t. ~ 

,.... j .,,l • 

,.·.0·. f'l,.j .· ~ 

~~~i.:~·u~~ ~~f~k; same it shall be convenient to look in the provision of the Goa 
--..._~·.,_--'" -r: 

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, arty construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section ( 1) if unauthorized construction within the limits of the Forest Area. 

hence the prayer of Therefore, the application itself is not maintainable and 

the Applicant cannot be granted. 
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That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 18/07/2018 stands 

dismissed. The Applicant shall restore the land to its original form .& 

demolish the Unauthorized Structure in Survey No. 193/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Panda Taluka as per provlstons of Sec. 5 of the Goa Unauthotized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

Date: 20th August 2020. 

Place: Panda Goa .. 

c/ 

Copy to: 

1., The Mamlatdar of Panda Taluka for information & necessary action. 

2. The· Sarpanch, V.P. Bethora, for information & necessary action. 

Forwarded to the Mamlatdar of Panda for Service through Talathi of Bethora, 

Panda Goa. 

4-- 
~/oK)rz»w 
t11try t'la-\, 

M1mr,1d1r OHict, Poatlll• 
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BEFORE ·THE DEPU'J'Y COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

PONDA-GOA 

Case No.SDO/PON/RUC/2016/ 2os-s- 

Shri Dilari Anand Naik. 

r/o H.No. 37 Kazi Wada, 

Opp. Bank Oflndia, Ponda Goa. 
..... Applicant 

ORDER 

By this order I shall dispose off the application dated 18 / 07/ 2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 18/07/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 193 / 0 of village Bethora of Ponda Taluka Porida Goa. 

Upon scrutinising the documents relied upon Applicant and this office 

·<'-~-~- . ~-:_ .. -~.i ~- s been obs- erv. ed that the above Survey No.193 / 0 _ of village 

-~thorn ·-o~ronda Taluka is identified as Private Forest by V.T. Thomas 

·. ·,>.. :(iQm~~~J~tt 
,:· ',ri~ ·;,·,;.: ;..:,:: .. y-.•)"' 9 
~~:~;.::.--,:7 

That for the same it shall be convenient to look in the provision of the Goa 

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub~section ( 1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per. section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 

Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. 
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That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: -· 

ORDER 

Application for Regularization dated 18/07/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No .. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar or 

Ponda Tahika as per provisions of Sec. 5 of the Goa Unauthorized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

(Kedahik) 
Dy.Collector /S00, 

Ponda Goa. 

Copy to: 

1. The Mamlatdar of Ponda Taluka for information & necessary action. 

2. The Sarpanch, V.P. Bethora, for information & necessary action. 

Date: 20th August 2020. 

Place: Ponda Goa. 

Forwarded to the Mamlatdar of Panda for Service through Talathi of Bethora, 

Panda Goa. 

~ 
~/o.9/~ 

. £11tr, Oat, 
l'arr,lttdar Oll'ic,,, .P.oa,.,. 
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT 

;I>ONDA-GOA 

Case No.SDO/PON/RUC/2016/2.oq:. 

Shri ImranHamim Khan. 

r/o Near K.G.N Marble & Granites, 

Padal, Bethora, Panda- Goa. ..... Applicant 

ORDER 

By this order I shall dispose off the application dated 29/10/2018 filed 

by the applicant for regularization of unauthorized construction. 

That the applicant vide his application dated 29/10/2018 prayed to 

regularize his unauthorized construction situated in the property bearing 

survey number 194 / 0 of village Bethora of Panda Taluka Ponda Goa, 

admeasuring an area about 68.05 Sq Mts. 

Upon scrutinising the documents relied upon Applicant and this office 

records it has been observed that the above Survey No.194/ 0 of village 

~{."~~Jr~"1
(~~P.~nda Taluka is identified as Private Forest by V.T. Thomas <s~·--:·. ~ . ·/) \1 

11,_ .• • ~m1ttee. ·:)', 

~\';; .. ,u:~~. ·~,./ ·; 
~~-.:.=--=,.;:, .. ,.;.;:.·That for the same it shall be convenient to look in the provision of the Goa 

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 2016). 

Then section 5 of the said Act lays down that the Authorized officer 

shall not entertain any application under sub-section (1) if authorized 

construction falls within the limits of the protected forest, area declared as a wild 

life sanctuary, area covered under the Costal regulation Zone, No Development 

Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan 

land, any construction prohibited under the Goa land (Prohibition on 

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or 

any construction which causes obstruction to any natural water channel or any 

structure which is constructed by filling water bodies or for scrap yard. 

That in the present matter as per section 5 of the Goa 

Regularization of Unauthorized Construction Act 2016, which lays down strict 

criteria that the authorized officer shall not entertain any application under sub- 

section (1) if unauthorized construction within the limits of the Forest Area. 

Therefore, the application itself is not maintainable and hence the prayer of 

the Applicant cannot be granted. \ , 

\~ --~· ---- 
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That law stated is very much clear that this office has no powers to 

decide on any construction which is not within the limits of the said Act. 

That I find no reason to proceed with the Application field by the 

Applicant, since the same cannot be allowed in view of my above observation. 

In view of the above discussion I pass the following order: - 

ORDER 

Application for Regularization dated 29/10/2018 stands 

dismissed. The Applicant shall restore the land to its original form & 

demolish the Unauthorized Structure in Survey No. 194/0 within a period 

of 6 weeks failing which the structure shall be demolished by Mamlatdar of 

Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthotized 

Construction Act & the cost of demolition shall be recovered from the 

Applicant. 

~. 
· (Kedar A. N a.ik) 

Dy.Collector/ SDO, 
Ponda Goa. 

Date: 20th August 2020. 

Placer Ponda Goa. 

Copy to: 

1. The Mamlatdar of Ponda Taluka for information & necessary action. 

2. The Sarpanch, V.P. Bethora, for information &necessary action. 

Forwarded to the Mamlatdar of Ponda for Service through Talathi of Bethora, 

Panda Goa. 

~ 
·Z:S[ 0-g /to 1c 

t:Dtry Clerk, 
M1111fatdar Ofiice. Ponti-.. 

:- 
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Government ot' Goa · . _ 

Of flee ofthe J 01 n t Secteta1~y (Reve11 ue )/ Chairman of tlie Con1.tp1ft'~ 
cOnstitt,ted by Forest Department to finalize the report on Pfivat~ F 

sulnnhted:by the Review ·~o;rnmithte,. 
Chamber N o.105, znd floor, 
Secretariat, Al to-Porvo rim, 

Barc}ez, Goa~ 403 521 •. 
· '!"'J/3/2019~RD/ 

WHEREAS" Clove or Goa): vide 
23108/2019;.has, c(i.Jistitut~tta, @offim:F · 
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~r.ftafiCr'~hl~I'JO~fS'f:lfVt 1111~t~:: .: 

H,No.623141 Be~thqrtt, 'fol1dtl - GOS, 
Mrs.Aarn!Jti~l,t<~ .'. '," , 

H.No, 2S9/3, -lt(f, 
13. Sulernan !<. Chowdhnri, 

H.i<.G.N. Granite & rv1arble combine1 
Padel, Bethora, Panda - Goa, 

14. Sh{l, Abdulgafoor _Babusab Mannangi1 
Padal, Bethora; Ponda - Goa. . 

15. Shri, Shamsheerl<h~n Amlrkhan Hydrabad, _ 

~~~~=s~~o;~h:~~d~:!~~~' ., .· ·.. ,, . , ,. 
H. No .. 259/3, Kassa;wada, Be~hora'. P!J'l,/1<1'-; ,qi:oa. 

17. Mrs, Raz!ya Shamsheerkhan-htvdrab~-~; · 
Padal, Beth0ra, P~nda - GcHh ·~ · ··  

JJ.... ·Mrs. Fatimp'J'{afiqJyl:~Dil<, 
tl.ijo. 259?':i, K,\3)N(JNaga[/15i~al1w · 

19t Unicorrt Assodate,s/ .,., .. , 
OJflce NO;· ,i· -,, 

1 

- 
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of forest 
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the Hon'ble 
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or more tress of forest 
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Collector, . for 

~ .{\~ \,\ 
.. # ,~\'1 rcx 

Mrs. Fatima Rafiq Manik 
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'fbat �t ·wne Of puftihll\iiit J l;lld not }Ullttf of tlPi't �nii 
any ~"~adon · of beb:\a 1denUiled my dote plot a3 

private Jbrti!t .l\ind hence herbJ to request to exch1de · e -id 
. frQ~,~ tdentUled as Private 1'~orest on the .· d that 

the ~d�~� h,u, been etllrrruarkedas n1;J,tur!ill cover in tonal 
Pbu1 202 l which is in, ftirc ~: ~nd, the order! if issued it cannot 
00 With iretrotpecti ,e effect but proii!pective effect, along ether 

P\t,nds~ 

£:\t on goi11g tbx~oii.gb copy of th;e survey plan bearing- survey 

194/'0 ofB-ettlr! village duly earmarked with natural cover 
e ,by the Town and Country Planning Department and the 

.!truction :made by me in the said property/plot no, B/146, 

,ked by the pri ate Dinan (civil) in the said plan, it is very 

that the said area did not q1.uilify to be identified as 

te Jqres.tJn vie.w of the criteria framed b Department of 
'i.io<.:;;,the- :No.tification dated 27 /l l /2012 which are 

~,,~at ,!\lt0~r. of $tt'U tu~ dominantly 
e u l) for luwing ~heltet oI their own tu1cl 

~t ~be.tht!r ".~l,l structures are legal or 
~:11\ 1ssue b:i:1t f~ t is that :lweUi.ng tn the 

! ,a,. · .. nt, that. bringing ,e. $itu•tion 
erw~,,~ fore:a:t J$ ittiposaible l\t 't]1J~ sui1e" 
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if not . 

. , 'residential house in the year 2012' in 

·: gdsurvey no. 194 /Q of Betora Village ,be:ing 
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duly 
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· Gt)h 1.:·c;s 

From: 
-fwnt.: 
To: 
Cc: 
Subjc~t: 
Attachments: 

Sir, 

Dy Conservator of Forest North Goa Panda [dcfnorth-forest.goa@nic.in] 
26 .August 2020 PM 05:38 
N.Palanikanth DCF(HQ); goapcb@gspcb.in 
anishkalkoor · 

Inspection Details of Sy. No. 193/0 and 194/0 of Bethora villag0. of Ponda 
09 11 2018.png; 10 02 2017.png; 13 02 2020.png; 193.png; 194.png; photos of structure 
available at present.eocx; 2011.png; 2015.png; 2020;png; CSS024.pdf 

,1~~0 

y~~ 
Please find attached herewith the google images and photographs of the land under Sy. No. 
193/0 and 194/0 of Bethers village of Pond a Taluka clicked at the time of the Joint Inspection . 

conducted by.: r ,l~ pv.-..~ v) 

1. The Cotlector, North Goa District, Panaji - Goa 

2. The Member Secretary, Goa State Pollution Control Board, Bardez 
3. The Principal Chief Conservator of Forests, Forest Department, Panaji 

Submitted for kind information and perusal 

Reqards 
North Goa Division 
Ponda=Goa 

j:::::i~~: ... 
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\Jntus of Sv, No. l 94 of Belhora village is as follows: 

Ir)'<; I\.' - ')l'·,··1 -r . 'l ·• ,·· , , .. Ldt ,,u, ( '.'.:l 1 UL Ute~ · -1-5 nos. 

1 ~, • , '-.; ·1 ·• r , ' 11 i ·1·  ~1 ·1 ·1-1 c·1 L ... ,., . .,. ...: 
I , ,. , . \..I'- .I l. .o..l . .1, I..: ,,:i 

31 nos. 

04 nos. 

06 nos. 

04 nos . 

·) I<,')\\' houses 

~ Sm(, 11 structures 

. J '< '\\ ··n"~·t1·11c··r1·,)P~ \ .. , \.. I I., ,. . 1- \ . , J ,., 

,,,;1,ltus of Sy. No, 'i93 of Bcthora village is as follows: 

·13 nos. 

1. Residential houses 
1 c· ·1·  .,:1 ra ()' ('. "' }'1 ··~ ("I 

L ,. :::-"" > C .. 

04 nos. 

03 nos 

06 nos. 

)\0 1617
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Photographs of structures seen on the land area 
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Present Photographs of structures seen on the land area on 

the day of Field Inspection by the Committee 
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Attendance Sheet for Field Survey of Sy. No. 193 /0 and Sy. No. 194 / 0, Betora village. 

Porida - Goa in the Application No. 97/2015 in NGT (WZL Purie towards Nisarga 

Nature Club v / s Kasirn Ali Makandar & Ors. 

2. 
l ; ~ ~ . 
T• .: f . . ' ____ .. --.--- .;::·,- .. ·· _ __,' ;_..._ --'-----· ~:·.: :. .. .__:__:~_ .. , 

l . ~ , , 7 • .· . - , j'\., ( ? (' . • 

3. ( r - /.:, l\.(\1')111 o: 1--l CiiL=' ,),.(, l 1 . -~ (.i ., r t. ~ .. , t.v-W . _ l) -·. ·-----·-- --------···----------·-··-·---··--- .------ . 

4. ·---------·---·----------------·---- 

\, . k'da,._ N'\!IZ. DA . Co~\-- ?~ 
s. . . ~. - ~--·----------- ···-- --------··--U· ------·--··---·-·- ---- .. ---. ------- - . ·- ·-· 

~w ()°'~~v~. 
~ 

~~}1 

A~ 

6 

1622



.,.... ... ....,. ,., •,,t\ ~,t~}-1 
\~! 

Government of Goa, 

Forest Department 
Secretariat, Porvorim - 403 s2·1 

Tel Nos: (0832) 2419443/2419792/2419697 e-mail: usfor~st-s~c;..L · oar<Tu1i.9.)n 

..................... ,. •.• '".''"'"---I'..__ __ 

~·(\~)CLLY"e - 
11 6 

1) .,- 

' . ', .. ' ' I b Lf-Lff.~ •):. 

. Z L J Cl l / ?-{h) 

No.DCF(W1))/Pvt.For/16(THC)/2013(WZ)/19-20 Dated: 21/01/2020 

NOTIFICATION 

A Comrnirtee comprising of following members is hereby constituted to review the 

private forests areas provisionally identified by the North (Thomas) and South (Araujo) Goa 

Forest Division Committees constituted vide notification No.7-1-2009/FOR/439 dated 

27/i l/2012. 

Director of Agriculture 

Chairman 

- Member 

- Member 

- Member 

- Member 

l) Conservator of Forests (Conservation) 

2) Additional Collector, North Goa District 

3) 

4) 

5) 

6) 

Additional Collector. South Goa District 

Director of Settlement and Land Records 

, fl 7) Assistant Conservator of Forests, Headquarters Member 

I · South Goa Division 
8) Deputy Conservator of Forests (Working plan) - Member Secretary 

~ The Committee shall get the methodology approved by the Government within 15 

days for reviewing the private forest areas provisionally identified by the Northf'Thomas) and 

,,.· . ,. , South (Ar~oa Forest Division Committees. 

~\.~~~ Committee shall submit its report by 10"' March 2020 

~ \}/ By Order and in the name of 

\) ~ . the Governor of Goa. 

~').t)y.) . (S~sle) 
• ~ '\ Under Secretary (Forest) 

l) The Director, Printing & Stationery, Government Printing Press, Panaji, Goa with a 

. . J;,.~ .. -~ request to publish the same in the Official Gazette in the next issue. 

' ·)I_.- 2) The Director of Information & Publicity, Panaji, Goa, with a request to give wide 

.. ~"1 /-· publicity in the newspapers 
'''J:,tl,~ (,, 

;;>- I h 
' / ~ . ~"lY for information to: 

L>~ C -~ ~ ri' 
'}\l . ~: , . · . Mcerned Members. 

~.' .... , .. · · .... ··.·  . '.· .-~ .• 1.·. S. e.c.~r.~t~r~ (l.'orests), Secre.tariat, Porv_ ~rin.1, .Goa .. 
~-- · ·  . rincipal Cl'uet Conservator of Forests, Panajl, Goa 

;, , /\ ",.,.,\ 4) Office of the Conservator of Forests (Conservation), Panaji, Goa/Pr.Chief Conservator 

) '·\,,~t,,,,," .. ,. · of Forests, Panaji, Goa. 

):;i\ o ,\)-0/' ) 5) :i:he Collector North Goa Di~tri~t, Panaji, Goa. 
·  , . 6) I he Collector, South Goa. District, Margao, Goa. 

t ·~· ~ .,//.,,,(~ The O.S.D. to the Chief Minister, Secretariat, Porvorim, Goa. 

~ &) Office of the Director ofScttlernentand Land Records, Panait, Goa. 

~ 9) Offic~ of the rnrcct~n- Agriculture;.Panaji, Goi:. . . . 
~ 10) Dy. Con:;ervat. o.r of Forests, HQ North Goa. Division, Ponda, Goa. 

;J.9 [~t(?PifaC l l) Dy. Conservator of forests, HQ, South Goa Division, Margao, Goa. 

12) Office of the Dy. Conservator ofForests (Working Plan), Panda, Goa. 

13) Guard File 

14) 0/C. 

Assistant Conservator of Forests, Headquarters - Member 

North Goa Division 
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Government of Goa. 

Forest Department 

Secretariat, Porvorim - 403 521 

Td N~J0832) 2419443/24197?2/2419697_....... _ J~-ma~usfurc!~go~i.~),nid_n 
F. No. DCF(WP)/Pvt. For/ 16(THC)/2013(WZ}/ 19-20/ ,\ Dated:-18/06/20~,'.I; 

Read.vNotificaticnNo. DC°F'(WP) IPv:t For /To{THC) / ~2013fWZ)/t9---20/ 26 · dated 

21-01-2020 

In partial modification to the Notification No. DCFfWP)/Pvt. For / l 6(THC) / 

2013(WZ)/ 19-20(26 dated 21-01-2020 the Chief Conservator of Forests shall 

be the Chairman of the Committee instead of Conservator of Foresta 

(Conservation) and the rest of the content remains the same. 

This issue with the approval of the Government. 

By order and in the name of the· 
Governor of Goa 

*~ ,. •· · ·· . ··-~· '. ,,;::_,, ··•· :--.'·•:·%,. 

(Shaila,G. '.Bhosle} 
Under Secretary [Fcreats) 

ToJ 
1. The Director (Printing & Stationery), Government Printing Press, Panaji wit.h 

request to publish the notification in the next issue. 
2, The Director, Information &, Publicity, Panaji Goa with a request to give vid. 

publicity in the newpapers. _ 

Copy tor- 
1. AU concerned Members. 
2. The Pr. Secretary [Forests], §:ecretariat, Goa. 
3. The Principal Chief Conservator of Forests, Panaji, 
4. Office of the Conservator of Forests (Conservation), Panaji, Goa/ Addl. Pr. 

Chief Conservator of Forests, Panaji-Goa. 
5. The Collector, North Goa District, Panaji-Goa. 
6. The Collector, South Goa District, Margao-Ooa. 

--.-~ ... 7.:c--'I!lt: C?>.S:Q'.. ~o H:i.~.Chief ·rv1 .. ~ni~!~r,_ S~cx-etat"i~1t~ Porvor-irn-Goa. 
8.· O'tfice of .th;;·hfrectcii,:·,orS·ettkfriicfit AndT.:'anct.ReconJs, Panc\ii-Goa; 

9. Office of the Director Agriculture, Panaj i-Goa. 
10. Dy. Conservator of Forests, HQ North Goa Division, Porida-Gca. 
~J)y. Conservator of Forests, HQ South Goa Division, Margao-Goa. 

\,lfL Office of the Dy. Conservator of Forests (Working Plan), Ponda-Goa, 

13. Guard file. 

14. 0/c. 

1624


